
CENTRAL ELECTRICITY REGULATORY COMMISSION 

(Legal Division)  
   

      Weekly Hearing Schedule for the month of April, 2025 (28.4.2025 to 30.4.2025) 
 

Date, Day & Time S. 
No. 

Petition No. Petitioner Subject in Brief  

28.4.2025 
Monday 
At 10.30 A.M. 
Miscellaneous 
petitions  

1. 327/MP/2025 
alongwith 

I.A.No.20/2025 

TWEPL Petition under Sections 79 (1)(f) and 79(1)(c) of the 
Electricity Act, 2003, read with Regulation 8 and 
Regulation 26 of the Central Electricity Regulatory 
Commission (Open Access in inter-State Transmission) 
Regulations, 2008 and Detailed Procedure framed 
thereunder and approved by this Commission, in 
relation to arbitrary, unlawful and mala fide acts on part 
of the Respondent SLDC in refusing to process 
Petitioner’s Application for Standing Clearance for grant 
of Short Term Open Access (STOA) for 19.2 MW capacity 
and grant the same within timelines stipulated in the 
Detailed Procedure( Interlocutory application seeking 
interim directions) (On admission) . 

2. 324/MP/2025 AEPL Petition under Section 79 (1)(c) and 79(1)(f) of the 
Electricity Act, 2003 read with Clause 5(xiii) of Detailed 
Procedure issued under Central Electricity Regulatory 
Commission (Connectivity and General Network Access) 
Regulations, 2022 seeking direction to 
CTUIL/Respondent to process AEPL's request for 
renewable energy source change with respect to 
Connectivity dated 1.2.2024(On admission). 

3. 332/MP/2025 ASERJ2PL Petition under Section 79 of the Electricity Act, 2003 read 
with Article 12.2 of the Power Purchase Agreement dated 
14.02.2020 for supply of 150 MW solar power from the 
ISTS connected Solar project located at Phalodi, 
Rajasthan, executed between Adani Solar Energy RJ 
Two Private [Formerly known as SBE Renewables 
Sixteen Projects Private Limited] and Solar Corporation 
of India Limited seeking reliefs for the additional 
expenditure incurred due to occurrence of Change in 
Law events(On admission). 

4. 280/MP/2025 ASERJ2PL Petition under Section 79 of the Electricity Act, 2003 read 
with Article 12.2 of the Power Purchase Agreement dated 
14.02.2020 executed between Adani Solar Energy RJ 
Two Private (Formerly known as SBE Renewables 
Sixteen Projects Private Limited) and Solar Corporation 
of India Limited for the development of 180 MW ISTS 
connected solar power project at Devikot, Rajasthan, 
seeking reliefs for the additional expenditure incurred 
due to occurrence of Change in Law events (On 
admission). 

5. 141/MP/2024 
alongwith 

I.A.No.29/2024 

IWEL Petition under Section 79 of the Electricity Act, 2003 for 
execution of order dated 27.08.2008 passed in Petition 
No. 60 of 2008 and order dated 03.02.2009 passed in 
Review Petition No. 109 of 2008 in Petition no. 60 of 2008 
; and initiation of proceedings/appropriate action under 
Section 142 read with Section 149 of the Electricity Act, 
2003 and Regulation 111 of the Central Electricity 
Regulatory Commission (Conduct of Business) 
Regulations, 1999 against the Respondents for non-
compliance of the order dated 27.08.2008 passed in 
Petition No. 60/2008 and order dated 03.02.2009 passed 
in Review Petition No. 109 of 2008 in Petition no. 60 of 
2008( Interlocutory application for seeking condonation 
of delay)( On maintainability.  

6. 498/TD/2024 VIPL Application under Section 14 and Section 15 (1) of the 
Electricity Act, 2003 read with Regulation 6 of the Central 
Electricity Regulatory Commission (Procedure, Terms 
and Conditions for grant of trading license and other 
related matters), Regulations, 2020 for grant of an inter-
state trading license. 

7. 302/MP/2022 
alongwith 

THDC Petition under section 79(1)(f) of the Electricity Act 2003 
for (i) approval of Change in Law and (ii) seeking an 



I.A.No.31/2025 appropriate mechanism for grant of an appropriate 
adjustment/ compensation to offset financial/ 
commercial impact of change in law events on account 
of imposition of water tax as a result of operation of the 
Uttarakhand Water Tax on Electricity Generation Act, 
2012 (Adhiniyam Sankhya 09 of 2013) in terms Power 
Purchase Agreements entered by THDC India Limited in 
relation to Tehri Hydro Electric Power Project (1000 MW) 
and Koteshwar HEP (400 MW) with different beneficiaries 
read with Central Electricity Regulatory Commission 
(Terms and Conditions of Tariff) Regulations, 2019 and 
Order dated 12.07.2022 passed in Special Appeal No. 149 
of 2021 by Hon’ble High Court of Uttarakhand 
(Interlocutory application for directions). 
 

8. 235/MP/2021 BWEPL Petition under Section 79(1)(f) read with section 79 (1)(a) 
and (b) of the Electricity Act, 2003 read with the 
Guidelines for Tariff Based Competitive Bidding Process 
for Procurement of Power from Grid Connected Wind 
Power Projects, 2017 as amended from time to time 
seeking declaration of discharge from any obligation 
and liability to the Respondent under the Request for 
Selection No. SECI/C&P/WPD/1200MW/T7/RfS/022019 
dated 22.02.2019, Letter of Award dated 19.06.2019 or 
otherwise. 

9. 319/MP/2022 
alongwith IA No. 

63/IA/2022 

TENGEDCO Petition under Section 79(k) of the Electricity Act, 2003 
read with Regulation 13(11) of the Central Electricity 
Regulatory Commission (Sharing of Inter-State 
Transmission Charges and Losses) Regulations, 2020, 
Procedure No. 5.12 of NLDC’s Procedure for 
Computation and sharing of Inter-State Transmission 
System Charges and Regulations 111 to 113 & 115 of the 
Central Electricity Regulatory Commission (Conduct of 
Business Regulations), 1999 seeking direction NLDC to 
implement the provisions of Sharing Regulations, 2020 
and detailed procedure and exclude the quantum of 
TANGEDCO’s share in CGS drawn through State 
network from the total LTA of TANGEDCO considered 
for computation of ISTS charges and losses. 

10. 41/MP/2023 SPDA Petition under Section 79 of the Electricity Act, 2003 to 
challenge the Respondents’ wrongful action of insisting 
upon additional requirements, which are contrary to 
contractual terms and provisions of the Power Purchase 
Agreement, for processing invoices and the 
communications of the Respondents calling upon solar/ 
wind power generators to obtain separate connections 
from Distribution Companies and avail power as per 
prevailing tariff category during the periods when their 
plant does not generate electricity. 

11. 165/MP/2023 NTPC Petition on behalf of NTPC Limited under Section 79(1)(f) 
of the Electricity Act, seeking directions against KSEBL 
and TANGEDCO for release of the amount due and 
payable towards the Bill dated 06.01.2022 along with the 
Late Payment Surcharge. 

12. 282/MP/2023 
 

ACME 
 

Petition under Section 79 of the Electricity Act, 2003, and 
the Power Purchase Agreement dated 6.12.2018 
executed between ACME Phalodi Solar Energy Pvt. Ltd. 
and Solar Energy Corporation of India Ltd., the Power 
Purchase Agreement dated 6.12.2018 executed between 
ACME Raisar Solar Energy Pvt. Ltd. and Solar Energy 
Corporation of India Ltd. and the Power Purchase 
Agreement dated 7.12.2018 executed between ACME 
Deoghar Solar Power Pvt. Ltd. and Solar Energy 
Corporation of India Ltd., the Power Purchase 
Agreement dated 7.12.2018 executed between ACME 
Dhaulpur Powertech Pvt. Ltd. and Solar Energy 
Corporation of India Ltd. seeking declaration that the 
condition of undergrounding of internal 33kV 
transmission lines pursuant to Order dated 19.4.2021 
passed by the Hon’ble Supreme Court in WP(c) No. 838 
of 2019 is a Change in Law event and directions to SECI 



to compensate the Petitioners towards the additional 
cost incurred due to such Change in Law event. 

13. 105/MP/2024 SJVNL Petition under Section 79(1)(k) read with Section 63 of 
the Electricity Act, 2003 along with Regulation 67 of the 
Central Electricity Regulatory Commission (Conduct of 
Business) Regulations, 2023 seeking directions with 
respect to the Bid Evaluation and Selection of Bidders in 
terms of the Request for Selection Documents issued by 
SJVN Limited for selection of RE Power Developers for 
Supply of 1500 MW Firm and Dispatchable Power from 
ISTS-Connected Renewable Energy (RE) Power Projects 
with Energy Storage Systems in India under Tariff-based 
Competitive Bidding, on Build-Own Operate basis with 
“Greenshoe Option” of Additional capacity upto 1500 
MW. 

14. 190/MP/2024 RKMPPL Petition under Section 79, including Sections 79 (1)(b), 
79 (1)(f) and 79 (1)(k) of the Electricity Act, 2003, read 
with Article 10 of the PPA dated 15.02.2016 executed 
between RKM Powergen Private Limited and the Uttar 
Pradesh Power Corporation Limited, seeking 
compensation on account of the occurrence of change 
in law events as enumerated under Article 10 of the 
above PPA. 

15. 191/MP/2024 RKMPPL Petition under Section 79, including Sections 79 (1)(b), 
79 (1)(f) and 79 (1)(k) of the Electricity Act, 2003, read 
with Article 10 of the PPA dated 15.2.2016 executed 
between RKM Powergen Private limited and the Uttar 
Pradesh Power Corporation Limited, seeking in-principle 
approval for the estimated cost to be incurred 
installation of FGD system and hold an declare the 
occurrence which is due to Ministry of Power 
Notification dated 7.12.2016 as a change in law event 
within the meaning of Article 10 of the above PPA. 

16. 204/MP/2024 AMPEGPL Petition under Section 79 of the Electricity Act, 2003 and 
the Power Purchase Agreement dated 12.04.2022 
between AMP Energy Green Five Pvt. Ltd and Solar 
Energy Corporation of India Ltd. seeking compensation 
and relief on account of allowed change in law events 
being increase in Goods and Service Tax on Solar 
Modules and renewable energy equipment from 5% to 
12% pursuant to the Ministry of Finance Notification No. 
08/2021- Integrated Tax (Rate) and Notification No. 
08/2021- Central Tax (Rate) dated 30.09.2021 and the 
Order dated 19.04.2021 passed by the Hon’ble Supreme 
Court in WP(C) No. 838 of 2019 pursuant to Order dated 
08.03.2023 in Petition No. 245/AT/2022. 

17. 220/MP/2024 
alongwith 

I.A.No.53/2024 

APL Adjudication of disputes related to legitimate dues 
payable to Adani Power Limited (Formerly known as 
Udupi Power Corporation Limited) towards differential 
energy charge for the period June & July 
2021(Interlocutory application for interim directions) 
(Part-heard). 

18. 263/MP/2024 DIL Petition under Section 79(1)(b) of the Electricity Act, 
2003 read with Article 10 of the Case-1 long-term Power 
Purchase Agreement dated 27.11.2013 along with 
addendum No. 1 dated 20.12.2013, as well as the order of 
this Commission dated 13.8.2021 in Petition No. 6/SM/ 
2021 and Order dated 8.1.2024 in Petition No. 
261/MP/2022, seeking approval of the final capital cost of 
the De-NOx system and the Auxiliaries and 
determination of the supplementary tariff on account of 
the same. 

19. 371/MP/2024 JHPL Petition under Section 79 of the Electricity Act, 2003 
(hereinafter referred to as the “Act”), invoking the 
general / inherent regulatory and adjudicatory 
jurisdiction of this Hon’ble Commission read along with 
Regulation(s) 41, 42 and 44 of the Central Electricity 
Regulatory Commission (Connectivity and General 
Network Access to the inter-State Transmission System) 
Regulations, 2022 (hereinafter referred to as ‘GNA 
Regulations’) along with Regulation 65 of the Central 



Electricity Regulatory Commission (Conduct of 
Business) Regulations, 2023 (hereinafter referred to as 
‘CoB Regulations’), seeking relief(s) against Central 
Transmission Utility of India Limited (hereinafter referred 
to as ‘CTUIL’) in connection with disputes arising in 
relation to the 300 MW in-principle grant of connectivity 
to the Petitioner at Davangere district in the State of 
Karnataka. 

20. 336/MP/2024 SEIL Petition under Section 79(1)(b) and (f) of the Electricity 
Act, 2003 read with Article 36.4.1 of the Power Supply 
Agreement dated 31.12.2021 executed between the 
Petitioner and AP Discoms for recovery of amounts 
wrongfully deducted/ withheld by AP Discoms from the 
monthly energy invoices for the period of February 2023 
to April 2024 issued by the Petitioner along with interest. 

21. 255/MP/2025 
alongwith 

I.A.No.13/2025 

RSPPL Petition under Section 79 of the Electricity Act, 2003 
challenging the Bills of Supply for Bilateral Charges 
dated 02.12.2024 and 01.01.2025, raised by Central 
Transmission Utility of India Ltd. being contrary to the 
CERC (Sharing of Inter-State Transmission Charges and 
losses) Regulations, 2020 and CERC (Connectivity and 
General Network Access to the Inter-State Transmission 
System) Regulations, 2022 (Interlocutory application for 
interim reliefs)  

29.4.2025 
Tuesday 
At 10.30 A.M.  
Miscellaneous 
Petitions  

1. 362/TD/2025 Dhara Power Application under Section 14 of the Electricity Act, 2003 
read with Central Electricity Regulatory Commission 
(Procedure, Terms and Conditions for grant of trading 
licence and other related matters) Regulations, 2020. 

2. 75/AT/2025 Pune-IIITL Application under Section-63 of the Electricity Act, 2003 
for Adoption of Transmission Charges with respect to 
the Transmission System being established by Pune - III 
Transmission Limited 

3. 78/TL/2025 Pune-IIITL Application under Section-14, 15, 79(1)(e) of the 
Electricity Act, 2003 read with Central Electricity 
Regulatory Commission (Procedure, Terms and 
Conditions for Grant of Transmission License and other 
related matters) Regulations, 2024 with respect to Grant 
of Transmission License 

4. 254/AT/2025 NTPC Petition under Section 63 of the Electricity Act, 2003 for 
Adoption of Tariff discovered through Competitive 
Bidding Process for procurement of power from the 760 
MW Firm and Dispatchable Power (Assured Peak Power 
Supply) from ISTS-Connected Renewable Energy Power 
Projects as per the Guidelines for Tariff Based 
Competitive Bidding Process for Procurement of Firm 
and Dispatchable Power from Grid Connected 
Renewable Energy Power Projects with Energy Storage 
Systems, Ministry of Power, Government of India dated 
09.06.2023 and its amendments thereof.   

5. 173/MP/2023 WRSSXXI-A 
TL 

Petition under Section 79 of the Electricity Act, 2003 read 
with Article 11 and 12 of the Transmission Service 
Agreement dated 23.04.2019 executed between WRSS 
XXI (A) Transco Limited and the LTTCs - Adani Green 
Energy (MP) Limited, Adani Green Energy Limited and 
Netra Wind Private Limited seeking extension of SCOD 
due to various events of Force Majeure & Change in Law 
and compensation/ appropriate relief to offset the 
adverse effect of the Force Majeure and Change in Law 
events. 

6. 361/MP/2023 DVC Petition under Section 62 and 79(1)(a) of the Electricity 
Act, 2003 read with Regulation 29 of the Central 
Electricity Regulatory Commission (Terms and 
Condition of Tariff) Regulations, 2019 for determination 
of tariff on installation of various Emission Control 
Systems in Bokaro-A Thermal Power Station (1x500 MW) 
of Damodar Valley Corporation (DVC) in compliance of 
Revised Emission Standards. 

7. 362/MP/2023 DVC Petition under Section 62 and 79(1)(a) of the Electricity 
Act, 2003 read with Regulation 29 of the Central 
Electricity Regulatory Commission (Terms and 
Condition of Tariff) Regulations, 2019 for determination 



of tariff on installation of various Emission Control 
Systems in KTPS U#1&2 (2x500 MW) of Damodar Valley 
Corporation (DVC) in compliance of Revised Emission 
Standards. 

8. 411/MP/2024 RRWTL Petition under section 17(3), read with Section 79 (1) I, of 
the Electricity Act, 2003 seeking approval of this 
Commission for sale of the spare capacity of optical 
ground wires (OPGW) owned by the Petitioners, grant of 
right of way on the transmission lines owned by the 
Petitioners for operation of such transferred OPGW to 
successful bidder and for installation and operation of 
additional OPGW, by successful bidder, at its own risk, 
read ward and expense. 

9. 65/MP/2024 HPPC Petition under Section 79 (1)(b) of the Electricity Act, 
2003 seeking approval of this Commission for the
 Supplemental Power Purchase Agreements 
dated 28.2.2023. 

10. 425/MP/2024 PSPCL Petition under Section 142 of the electricity act, 2003 
against central transmission utility of India limited 
(CTUIL) for non-compliance of order dated 15.12.2022 
passed in Petition No. 206/MP/2019. 

11. 248/MP/2024 OSEL Petition under Section 79(1)(b) along with Section 
79(1)(f) of the Electricity Act, 2003 read with Central 
Electricity Regulatory Commission (Deviation Settlement 
Mechanism and related matters) Regulations, 2014 (DSM 
Regulations) along with its amendments seeking 
directions against the Respondent No. 1 to pay the DSM 
bill dated 12.02.2024 raised by Vedanjay Power Pvt. Ltd. 
for an amount of Rs. 3,42,23,606/- along-with Late 
Payment Charges.  

12. 289/MP/2024 NEEPCO Petition under Section 94 (1) (f) of the Electricity act, 
2003 read with regulation 65, 66 and 68 of the CERC 
(Conduct of Business) Regulations, 2023 seeking 
compensation for loss of capacity charge on account of 
inadequate availability of fuel/gas in terms of Regulation 
76 (power to relax) of the central Electricity Regulatory 
Commission (Terms and Condition of tariff) regulations, 
2019 in respect of the Agartala gas-based power station. 

29.4.2025 
Tuesday 
At 2.30 P.M. 
Miscellaneous 
Petitions  
 
 

13. 323/MP/2025 SGEL Petition under Section 79 (1)(a) and (f) of the Electricity 
Act, 2003 and Article 9 of the Power Purchase 
Agreement dated 3.1.2022 seeking in-principle approval 
of the “Report of the Working Group Report, 2022 as a 
Change in Law Event (On admission). 

14. 333/MP/2025 NTPC Petition under Section 79 (1) (a) and Section 79(1)(f) of 
the Electricity Act, 2003 read with Regulation 65 of the 
CERC (Conduct of Business) Regulations, 2023 and 
Article 12 of Power Purchase Agreement dated 
24.08.2023 seeking declaration of the working group 
report, 2022 as a Change in Law Event and 
Consequential Determination of quantum and 
Mechanism of Compensation on Account of Change in 
Law Event (On admission) . 

15. 202/MP/2023 TPSL Petition under Section 79(1)(b) & (f) of the Electricity Act, 
2003 (“the Act”) read with Regulation 111 of the CERC 
(Conduct of Business) Regulations, 1999 (“Business 
Regulations”) and Article 12 of Power Purchase 
Agreement dated 8.12.2021 (“PPA”) executed between 
the Kerala State Electricity Board Limited (“KSEBL”/ 
“Respondent”) seeking in-principle declaration of the 
‘Report of the Working Group as a Change in Law event. 

16. 272/MP/2023 NTPC Petition under Section 79(1)(a) &(f) of the Electricity Act, 
2003 (“Act”) read with Regulation 111 of the CERC 
(Conduct of Business) Regulations, 1999 (“Business 
Regulations”) and Article 12 of the Power Purchase 
Agreement dated 27.02.2020 (“PPA”) executed between 
the Petitioner and Uttar Pradesh Power Corporation 
Limited (“UPPCL”) seeking in-principle declaration of 
the Report as Change in Law events.  

17. 236/MP/2023 AWEMOPL Petition under Section 79 of the Electricity Act, 2003 read 
with Articles 12.2 of the Power Purchase Agreement 
dated 16.12.2019 for supply of 324.4 MW wind energy-



based power entered between Adani Wind Energy MP 
One Pvt. Ltd. and Solar Energy Corporation of India Ltd. 
seeking Change in Law compensation along with 
Carrying Cost. 

18. 286/MP/2023 APMPL Petition under Section 79 of the Electricity Act, 2003 read 
with appropriate provisions of applicable law inter-alia 
seeking extension of time to comply with the directions 
of the Respondent No. 2 to install the required reactive 
power compensation device for the Petitioner’s 300 MW 
solar power project situated at Village: Sonanda, 
Shekhasar, Bandhari, and Kesarpura, Tehsil Bap, District 
Jodhpur, Rajasthan. 

19. 335/MP/2023 NTPC Petition under Section 79(1)(a) & (f) of the Electricity Act, 
2003 read with Regulation 111 of the CERC (Conduct of 
Business) Regulations, 1999 and Article 10 of the Power 
Usage Agreements seeking Working Group Report, 2022 
as Change in Law event. 

20. 16/MP/2024 OKPPL Petition under Section 79(1)(b) & (f) of the Electricity Act, 
2003 read with Regulation 111 of the Central Electricity 
Regulatory Commission (Conduct of Business) 
Regulations, 1999 and Article 12 of the power purchase 
agreement dated 30.10.2019 seeking declaration that the 
working group report 2022 is a change in law event and 
grant of consequential relief thereto alongwith affidavit 

21. 40/MP/2024 AGEMPL Petition under Section 79 of the Electricity Act, 2003 read 
with Article 12.2 (Change in Law) of the Power Purchase 
Agreements dated 21.07.2017 executed for the 
development of 50 MW ISTS connected wind project 
between Adani Wind Energy Kutchh One Limited 
[formerly known as Adani Green Energy (MP) Limited] 
and PTC India Limited, seeking relief for the additional 
expenditure incurred due to occurrence of Change in 
Law event                         

22. 81/MP/2024 AGEMPL Petition under Section 79 of the Electricity Act, 2003 read 
with Article 12.2 of the Power Purchase Agreement dated 
29.12.2017 for the development of 50 MW ISTS 
connected wind project between Adani Wind Energy 
Kutchh One Limited [Formerly known as Adani Green 
Energy (MP) Limited] and Solar Corporation of India 
Limited seeking reliefs for the additional expenditure 
incurred due to occurrence of Change in Law event. 

23. 82/MP/2024 AWEK3L Petition under Section 79 of the Electricity Act, 2003 read 
with Article 12.2 of the Power Purchase Agreements 
dated 25.10.2019 for the development of 250 MW ISTS 
connected wind project between Adani Wind Energy 
Kutchh Three Limited [Formerly known as Adani Green 
Energy Three Limited] and Solar Energy Corporation of 
India Ltd. Seeking reliefs for the additional expenditure 
incurred due to occurrence of Change in Law event. 

24. 25/MP/2024 NEGL Petition under Section 79(1)(a) &(f) of the Electricity Act, 
2003 (“Act”) read with Regulation 111 of the CERC 
(Conduct of Business) Regulations, 1999 (“Business 
Regulations”) seeking an in-principle declaration of the 
Report 

25. 43/MP/2024 AWEK5L Petition under Section 79 of the Electricity Act, 2003 read 
with Article 12.2 of the Power Purchase Agreement dated 
19.11.2019 for the development of 130 MW ISTS 
connected Wind project entered between Adani Wind 
Energy Kutchh Five Limited (formerly known as Adani 
Green Energy Five Limited) and Solar Energy 
Corporation of India Ltd. Seeking reliefs for the 
additional expenditure incurred due to occurrence of 
Change in Law event.                    

26. 49/MP/2024 ARP6PL Petition under Section 79 of the Electricity Act, 2003; 
read with applicable provisions of Power Purchase 
Agreement dated 14.09.2021 executed between the 
Petitioner and the Respondent No. 1 and the relevant 
provisions of the applicable law inter alia seeking 
Change in Law claims with respect to the mandate of 
installing reactive power compensation devices for the 
Petitioners 300 MW Wind Power Project in Gadag, 



Karnataka and reliefs for seeking ... extension of time to 
comply with the aforesaid requirements.                                                   

27. 57/MP/2024 TPREL Petition under Section 79(1)(b) and (f) of the Electricity 
Act, 2003 (“the Act”) read with Regulation 111 of the 
CERC (Conduct of Business) Regulations, 1999 
(“Business Regulations”) and Article 12 of the two 
Power Purchase Agreements both dated 21.10.2016 
(“PPAs”) executed between the Petitioner and the 
Respondent No. 1, i.e., Solar Energy Corporation of India 
Limited (“SECI”) inter alia seeking in-principle 
declaration that the issuance of the Central Electricity 
Authority (Technical Standards for Connectivity to the 
Grid) (Amendment) Regulations, 2019 

28. 139/MP/2024 TSP9PL Petition under Section 79(1)(b) and (f) of the Electricity 
Act, 2003 read-with Regulation 65 of The CERC (Conduct 
of Business) Regulations, 2023 and Article 17 of Power 
Purchase Agreements dated 25.11.2021 seeking in-
Principle Approval of the occurrence of Change In Law 
event, i.e., issuance of the Working Group Report, 2022. 

29 334/MP/2024 RSAPL Petition under Section 79(1)(b) & (f) of the Electricity Act, 
2003 read with Regulation 111 of the Central Electricity 
Regulatory Commission (Conduct of Business) 
Regulations, 1999 and Article 12 of the Power Purchase 
Agreement dated 14.6.2022 seeking in principle 
declaration that the working group report 2022 is a 
change in law event and grant of consequential relief 
thereto. 

30. 121/MP/2024 SBSR11 Petition under Section 79 of the Electricity Act, 2003 and 
Article 12.2 of the Power Purchase Agreement dated 
20.08.2019 for the development of 300 MW (reduced to 
150 MW) ISTS connected Solar power project entered 
between Adani Solar Energy Jaisalmer Two Private 
Limited (formerly known as SBSR Power Cleantech 
Eleven Private Limited) and Solar Energy Corporation of 
India Ltd., read with Electricity (Timely Recovery of 
Costs due to Change in Law) Rules, 2021, seeking a 
declaration that the Report of the Working Group issued 
in July, 2022 constitutes as a Change in Law event and 
consequent reliefs qua allowance of the additional 
expenditure incurred towards such Change in Law 
event. 

31. 124/MP/2024 TPSL Petition under Section 79(1)(b), (c) & (f) of the Electricity 
Act, 2003 (“Act”) read with Regulation 111 of the CERC 
(Conduct of Business) Regulations, 1999 (“Business 
Regulations”), Clause 8.5.3 of the Competitive Bidding 
Guidelines, 2020 and Article 12 of Power Purchase 
Agreement dated 31.03.2023 (“PPA”) seeking in principle 
approval of introduction of the working group report, 
2022 and the amendments brought to the project import 
Regulation, 1986 by the Notifications dated 19.10.2022 
and 1.02.2023 as a change in law event. 

32. 142/MP/2024 TPREL Petition under Section 79(1)(b) and (f) of the Electricity 
Act, 2003 read-with Regulation 65 of the CERC (Conduct 
of Business) Regulations, 2023 and Article 12 of Power 
Purchase Agreements Dated 28.6.2016 and 4.1.2017 
seeking in-principle approval of the occurrence of 
Change In Law Events, i.e., issuance of the Central 
Electricity Authority (Technical Standards for 
Connectivity to the Grid) (Amendment) Regulations, 
2019 and the Working Group Report, 2022. 

33. 195/MP/2024 TPSL Petition under Section 79(1)(b) & (f) of the electricity act, 
2003 read with regulation 65 of the CERC (conduct of 
business) regulations, 2023 and article 17 of the power 
purchase agreements seeking in-principle approval of 
the occurrence of change in law event i.e., issuance of 
the working group report, 2022. 

34. 98/MP/2024 AWEK6L Petition under Section 79 of the Electricity Act, 2003 read 
with Article 9.2 of the Power Purchase Agreements dated 
17.07.2018 for the development of 75 MW ISTS 
connected wind project between Adani Wind Energy 
Kutchh Six Limited [Formerly known as Adani 



Renewable Energy (GJ) Limited] and Maharashtra State 
Electricity Distribution Company Limited seeking reliefs 
for the additional expenditure incurred due to 
occurrence of Change in Law event. 

35. 519/MP/2024 RSVPL Petition under Section 79(1)(b) and 79(1)(f) of the 
Electricity Act, 2003 read with CERC (Conduct of 
Business) Regulations, 2023 and Article 12 of the PPA 
dated 14.06.2022 seeking in principle declaration that the 
Working Group Report, 2022 is a change in law event, 

36. 115/MP/2025 ARP3PL Petition under Section 79(1)(b) and 79(1)(f) read with 
Section 29 of the Electricity Act, 2003; read with the 
applicable provisions of Power Purchase Agreement 
dated 19.04.2022 executed between the Petitioner and 
the Respondent No. 1 and the relevant provisions of the 
applicable laws inter alia seeking Change in Law claims 
with respect to the requirements to comply with the 
various new parameters and changes introduced by way 
of the Working Group Report, 2022 read with various 
Minutes of Meeting(s); and the Central Electricity 
Authority (Technical Standards for Construction of 
Electric Plants and Electric Lines) Regulations, 2022, 
inter alia for the Petitioner’s 300 MW Solar Power Project 
in Bikaner, Rajasthan and reliefs for seeking extension 
of time.  

37. 117/MP/2025 ACME Petition under Sections 79(1)(b) and 79(1)(f) read with 
Section 29 of the Electricity Act, 2003; read with the 
applicable provisions of Power Purchase Agreements 
both dated 7.12.2018 executed between the ACME 
Dhaulpur Powertech Private Limited and ACME Deoghar 
Solar Power Private Limited, and Solar Energy 
Corporation of India Limited, respectively, and the 
relevant provisions of the applicable laws inter alia 
seeking Change in Law reliefs with respect to the 
requirements to comply with the 
 various new parameters and changes introduced by 
way of the Working Group Report, 2022 read with 
various Minutes of Meeting(s).  

38. 146/MP/2025 ARSEPL Petition under Sections 79(1)(b) and 79(1)(f) read with 
Section 29 of the Electricity Act, 2003; read with the 
applicable provisions of Power Purchase Agreements 
dated 06.12.2018 executed between ACME Raisar Solar 
Energy Private Limited and Solar Energy Corporation of 
India Limited, and ACME Phalodi Solar Energy Private 
Limited and Solar Energy Corporation of India Limited, 
along with the relevant provisions of the applicable laws 
inter alia seeking Change in Law reliefs with respect to 
the requirements to comply with the various new 
parameters and changes introduced by way of the 
Working Group Report, 2022. 

39. 145/MP/2025 MRPL Petition under Section 79(1)(b) & (f) of the Electricity act, 
2003 read with Regulation 65 of the CERC (Conduct of 
Business) Regulation, 2023 and Article 17 of the Power 
Purchase Agreement dated 17.4.2017 seeking 
declaration of working group committee report, issued 
by the Central Electricity Authority, as a change in law 
event as well as other consequential reliefs. 

40. 144/MP/2025 MRPL Petition under Section 79(1)(b) & (f) of the Electricity act, 
2003 read with Regulation 65 of the CERC (Conduct of 
Business) Regulation, 2023 and Article 12 of the Power 
Purchase Agreement dated 28.12.2018 seeking 
declaration of working group committee report, issued 
by the Central Electricity Authority, as a change in law 
event as well as other consequential reliefs. 

41. 116/MP/2025 MEGASurya Petition under Section 79(1)(b) & (f) of the Electricity act, 
2003 read with Regulation 65 of the CERC (Conduct of 
Business) Regulation, 2023 and Article 12 of the Power 
Purchase Agreement dated 31.05.2020 read with 
amendment-01 dated 10.12.2021 seeking declaration of 
working group committee report, issued by the Central 
Electricity Authority, as a change in law event as well as 
other consequential reliefs. 
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1. 279/MP/2025 AEPL Petition under Section 79 (1)(c) of the Electricity Act, 
2003 read with Regulation 41 and 42 of the Central 
Electricity Regulatory Commission (Connectivity and 
General Network Access) Regulations, 2022 seeking 
invocation of this Commission’s Power to Relax and 
Power to Remove Difficulty for relaxation of fulfilment of 
conditions subsequent and directions to 
CTUIL/Respondent to accept the condition subsequent 
documents in the name of AGPL/Petitioner No. 2 for 
utilisation of Connectivity dated 1.2.2024(On admission)  

2. 324/MP/2025 AEPL Petition under Section 79 (1)(c) and 79(1)(f) of the 
Electricity Act, 2003 read with Clause 5(xiii) of Detailed 
Procedure issued under Central Electricity Regulatory 
Commission (Connectivity and General Network Access) 
Regulations, 2022 seeking direction to 
CTUIL/Respondent to process AEPL's request for 
renewable energy source change with respect to 
Connectivity dated 1.2.2024(On admission). 

3. 349/AT/2025 KVB1B2PTL Application under Section 63 of the Electricity Act, 2003 
for Adoption of Transmission Charges with respect to 
the Transmission System being established by the 
Kavada VB1B2 Power Transmission Limited (a 100% 
wholly owned subsidiary of Power Grid Corporation of 
India Limited) 

4. 350/TL/2025 KVB1B2PTL Application under Section 14 & 15 of the Electricity Act, 
2003 read with Central Electricity Regulatory 
Commission (Procedure, Terms and Conditions for 
Grant of Transmission License and other related 
matters) Regulations, 2024 with respect to Transmission 
License to Kavada VB1B2 Power Transmission Limited. 

5. 351/AT/2025 BTL Application under Section 63 of the Electricity Act, 2003 
for Adoption of Transmission Charges with respect to 
the Transmission System being established by the Bidar 
Transco Limited (a 100% wholly owned subsidiary of 
Power Grid Corporation of India Limited) 

6. 352/TL/2025 BTL Application under Section 14 & 15 of the Electricity Act, 
2003 read with Central Electricity Regulatory 
Commission (Procedure, Terms and Conditions for 
Grant of Transmission License and other related 
matters) Regulations, 2024 with respect to Transmission 
License to Bidar Transco Limited 

7. 240/AT/2025 NTPC Petition under Section 63 of the Electricity Act, 2003 for 
Adoption of Tariff discovered through Competitive 
Bidding Process for procurement of power from the 
1200MW ISTS- Connected Wind-Solar Hybrid Power 
Projects as per the Guidelines for Tariff Based 
Competitive Bidding Process for Procurement of Power 
from Grid Connected Wind-Solar Hybrid Power Projects, 
Ministry of Power, Government of India dated 21.08.2023 
and its amendments thereof 

8. 252/TL/2025 RPTL Application under Section-14, 15, 79(1)(e) of the 
Electricity Act, 2003 read with Central Electricity 
Regulatory Commission (Procedure, Terms and 
Conditions for Grant of Transmission License and other 
related matters) Regulations, 2024 with respect to Grant 
of Transmission License to Rajasthan Part I Power 
Transmission Limited. 

9. 253/AT/2025 RPTL Application under Section-63 of the Electricity Act, 2003 
for Adoption of Transmission Charges with respect to 
the Transmission System being established by 
Rajasthan Part I Power Transmission Limited. 

10. 236/AT/2025 RIV4APTL Application under Section 63 of the Electricity Act, 2003 
for Adoption of Transmission Charges with respect to 
the Transmission System being established by the 
Rajasthan IV 4A Power Transmission Limited (a 100% 
wholly owned subsidiary of Power Grid Corporation of 
India Limited) 

11. 237/TL/2025 RIV4APTL Application under Section 14 & 15 of the Electricity Act, 
2003 read with Central Electricity Regulatory 
Commission (Procedure, Terms and Conditions for 
Grant of Transmission License and other related 



matters) Regulations, 2024 with respect to Transmission 
License to Rajasthan IV 4A Power Transmission Limited 

12. 244/AT/2025 KITL Application under Section 63 of the Electricity Act, 2003 
for Adoption of Transmission Charges with respect to 
the Transmission System being established by the 
Kudankulam ISTS Transmission Limited (a 100% wholly 
owned subsidiary of Power Grid Corporation of India 
Limited) 

13. 245/TL/2025 KITL Application under Section 14 & 15 of the Electricity Act, 
2003 read with Central Electricity Regulatory 
Commission (Procedure, Terms and Conditions for 
Grant of Transmission License and other related 
matters) Regulations, 2024 with respect to Transmission 

License to Kudankulam Transmission Limited. 

14. 413/MP/2024 PXIL Petition under Regulation 54, 55 and 56 of Central 
Electricity Regulatory Commission (Power Market) 
Regulations, 2021 for seeking grant of additional time 
period for compliance of ownership structure of 
Petitioner in order to achieve the compliances set out 
under Regulation 15 of the Central Electricity Regulatory 
Commission (Power Market) Regulations, 2021. 

15. 18/I.A/2025 
 in Petition 

No.227/MP/2022 

RPPL Interlocutory application seeking issuance of interim 
directions in Petition  under Section 79 of the Electricity 
Act, 2003 seeking to set aside Transmission Charges 
bills raised by CTUIL and declaration that the Petitioners 
stands discharged from performance under 
Transmission Service Agreement dated 29.1.2018, LTA 
Agreement dated 29.1.2018 (Tranche 1), Agreement for 
Long Term Access dated 6.9.2018 (Tranche 2) and 
Bipartite Connection Agreement dated 11.1.2019 
executed between ReNew Power Pvt. Ltd. and Central 
Transmission Utility of India Ltd. (earlier Power Grid 
Corporation of India Ltd.) on account of Force Majeure 
and impossibility of performance under the Power 
Purchase Agreement dated 23.5.2022 executed with 
Solar Energy Corporation of India Ltd and consequential 
relief thereto. 

16. 279/MP/2023 DVC Petition under Section 79(1)(c) of the Electricity Act, 
2003 read with Regulation 57 and 58 of the Central 
Electricity Regulatory Commission (Indian Electricity 
Grid Code) Regulations, 2023 seeking relaxation of the 
Regulation 43(9), Regulation 45(5)(a)(v) & 45(5)(a)(vi) of 
the Central Electricity Regulatory Commission (Indian 
Electricity Grid Code) 2023 

17. 303/MP/2023 HPPC Petition under Section 79 (1)(b) and (f) read with Section 
62 of the Electricity Act, 2003, seeking Specific 
Performance of agreement with Jammu and Kashmir 
State Power Development Corporation Limited. 

18. 348/MP/2023 ARE4L Petition under Section 79, including 79(1)(b), 79(1)(f) & 
79(1)(k) of the Electricity Act, 2003 seeking a declaration 
that the bid process initiated by Solar Energy 
Corporation of India Limited (SECI) alongwith the Power 
Purchase Agreement (PPA) dated 30.12.2022, executed 
in terms thereof is a nullity. 

19. 244/MP/2024 DBPL Petition under Section 142 read with Section 146 of the 
Electricity Act 2003, seeking execution/compliance of 
the order dated 30.12.2023, in Petition No. 26/MP/2023, 
by the Respondent No. 1/ PTC India Limited. 

20. 419/MP/2024 ATP-1PL Petition under Section 79(1)(b) and Section 79(1)(f) of the 
Electricity Act, 2003 read with Article 12.2 of the Power 
Purchase Agreement dated 18.11.2019 between Ayana 
Renewable Power One Private Limited and Solar Energy 
Corporation of India Limited seeking relief on account of 
Change in Law event, viz., the increase in the rate of 
basic customs duty on import of solar inverters, and 
grant of consequential reliefs thereof. 

21. 113/MP/2025 NTPC Petition under Section 79(1)(a) of the Electricity Act, 
2003 read with Regulation 57 and 58 of the Central 
Electricity Regulatory Commission (India Electricity Grid 
Code), 2023 and Regulation 102 and 103 of the Central 



Electricity regulatory commission (terms and conditions 
of tariff) regulations, 2024.  

22. 262/MP/2024 WR-NRPTL Petition under Sections 63 and 79 of the Electricity Act, 
2003 for relief under Force Majeure, (Article 11) and 
Change in Law, (Article 12) of Transmission Service 
Agreement dated 27.04.2017, related to NEW WR-NR 765 
kV Inter-Regional Corridor. 
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23. 192/MP/2021 SBSR-11 Petition under Sections 79(1)(c), 79(1)(f) and 79(1)(k) of 
the Electricity Act, 2003, read with Article 4.5(a) of the 
Power Purchase Agreement (PPA) dated 20.08.2019 
executed between the Petitioner and Solar Energy 
Corporation of India Limited (SECI), read with the back-
to-back Power Sale Agreements (PSAs) dated 17.06.2019 
and 26.06.2019 executed between SECI and BSES 
Yamuna Power Limited (BYPL) and Tata Power Delhi 
Distribution Limited (TPDDL), respectively, seeking 
extension of Scheduled Commercial Operation Date 
(SCOD).  

24. 235/MP/2023 TPDDL Petition under Section 79(1)(f) of the Electricity Act, 2003 
seeking adjudication of dispute against SBSR Power 
Cleantech Eleven Private Limited (“Respondent No. 1”) 
and Solar Energy Corporation of India (“SECI”/ 
“Respondent No. 2”). 

25. 230/MP/2023 SBSR-11 Petition under Section 79 of the Electricity Act, 2003 read 
with Article 12.2 of the Power Purchase Agreement dated 
20.08.2019 for the development of 300 MW (reduced to 
150 MW) ISTS connected Solar power project entered 
between Adani Solar Energy Jaisalmer Two Private 
Limited (formerly known as SBSR Power Cleantech 
Eleven Private Limited) and Solar Energy Corporation of 
India Ltd. seeking reliefs for the additional expenditure 
incurred due to occurrence of Change in Law events. 

  Sd/- 
(T.D. Pant) 

Joint Chief (Legal) 
29.4.2025 


